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, I THE HIRUCHAL PRADESH KRISHI VlSHVA VXDYALAYA 
ACT, 1978 

(Am No. 30 OF- 1978)l 

(Received the assent of the Governor, Hiniacllal Prade5h.m the 4th October, 
. '1978 -add was published in R.H.P: Extra., dated thc 6t.h October, 1978, 

p. 1325- 1350). 

Aw Act f o establis!~ atid incorpowte a Ut~iversity for the rlev~lopmer~rrr of agri'cult~tre, 
ittc/ltdIn.p hurticultsre, nt~d allied sciences, in the ,Strrfe of Himacl~ul Praiie~esl~. 

WIIEREAS i~ is expedient to.establish and incorporate a University for the 
dcvclopment of agriculture, horticulture, anjmaI husbandry and allied sciences 
in the-Sthte of Himachal Pradesli and,matiers rclatcd thereto. . . . 

IT is-hereby enacted by the,State Legislative Assembly of ,Himachal Pradesh 
in the Twenty-ninth Year of the Republic of India as follows:- 

l;,,;Short titIe;,exteat:, and commencement.--(I)   his Act .may be ctlllcd 
the Himachal Pradesh Krishi Vishva Vidyalaya Act, 1978. 

(2) It extends to whole of the State of I-Iimachal Pradesh. 

(3) It shall come into force on. such .date ?as the.Statc Government may, 
by -notification in the- Official Gazette, appoint. 

2. - I)e611itions;-In this Act; unless the context otherwise iequircs,- 

(a) "Academic Council".means the A c a d e ~ c  Council of the University; 
(b) .4'A~t'p means the Himachat: Pradesh Krisbi'Vishva Vidyalaya Act, 

1978: - -  - -, 
 agriculture" means the basic and applied science of soil and watcr 

--!..management, crop production including production of all the 
. : - ,horticuftural crops, forestry including -iarm~forestry, ,home science, 

, food . dence ,  agricultural 4 engineering qnd; technology, animal 
, . husbandry including veterinary and dairy science, fisheries, mar- 

keting, processing, co-operafion; land use and management and 
the economic and social uplift of the rural people; . 

(dl '  "allied sciences" include sericdture, . bcc-keeping, social sciences 
and subjects pertaining to agricultural technology; 

(c) "appointed day" means the date appoint$ under sub-section (5) 
, of section 1 for the commencement of the Act; . 

__1 

' - I. For Statement of objects and .~easons sec R. H. P.E&., dated 16-9-1978, p. 1733. 
2: It came into rorw w.c. f. 1-11-1978 (Not Appended). . 
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(fj "authority" means any authority of the University as specified in 
section 9 of thc Act; 

(g) "Board" means the Board of Managcment of the University . . 

constituted under section 10; as 

(A) "Chancellor" mcaqs the Chancellor of the University; 
(i) "college" mcans a constituent college of thc University under the 

dircct control and management of tbe Baard and the Principal 
Executive Officer of the University, whether located at the head- 
quarters, campus or elsewhere; 

, (j) "Dan" means Lhe Deans of the Colleges and Dean of Post-graduate 
Studies; 

(k) "extension" means the educational activities concerned with the 
training of farmers and home makers and other groups serving 
agriculture, animal husbandry, forestry and allied sciences in im- 
p~oved agricultural practices and the various phases of scientific 

. te~huology rdated to agricuIturc and agricultural production, 
and marketing; 

-. (0 "CacuIty" mcans the teaching, research' and extension staff of a 
college. or a department of the University, ,including all members 
of the staff having the rank of Assistant Professor and above; 

(nr)  weri rime it" or "Sta!e Govcnlment" mcaas the Government 
of the State of Hirnachal Pradesh; 

( t i )  4LG~vernor" means the Governor of thc State of Hirnachal Pradesh; 
I 

(01 "hostcl" means a place of rcsidcace far students of the University 
maintained or recognised by the University either as a part of or 
separde from a college; . . 

( p )  "0ficer" means an ofZccr of the University as specified jn section 
17 of the Act; 

- (q)  "prescribed" means prcscribed by the Statutes and RcguIations 
made under the Act; 

fr) "regulations" means the rules and procedures established for the 
operation and functioning of authorities as-specified iu section 9 
of the Act, and may include the provisions made by the Academic 
Council relating to the establishment and maintenance of academic 

. standards of the University .as we11 as provisions cstnblished by the 
competent authority of the University for the conduct of staff, 

. students and other employees of the University and for conducting 
the ordinary routine business of the University. These may includc 

t provisions relating to the service conditions of employees; 
(s) "Statutes" means the Statutes of the University governing matters 

of policy and procedure as set forth in scction 55 of thc Act; 
(t) "scheduled. caste" means the scheduled castes speczed in Part VI 

of the ScheduIe to the Constitution (Scheduled Castes) Order, 
- ,  . - , . -  . . -  

1950, orjind notifigd by the Government; . . ... . 

(u) "scheduled tribes" means the scheduled tribes specified in Part V 
of the Schedule to the Constitution (Scheduled Tribcs) Order, 1950, 
orland nofificd by ihc Guvemment; - - 

I (r) "student of the Unive~sity" means the person e h r o ~  in tbe Uni- 
versity for taking a course of study in the University, for a degree, 
diploma or other academic distinction duty instituted; . 

. . 
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(HI) "tebchcr" means a person appointed under section 36 of the Act 
for the purpose of imparting instruction andlor conducting and 
guiding research andlor extension programme and may include 
any other person who may be declared by the Statutes to be a 
teachcr on such terms and conditions as may be prescribed by 
the Board; 

(x) "University" means the Himachal Pradesh Krishi Vishva Vidyalaya 
as constituted under !tie Act; and 

' 

(y) "Vice-Chancellor" mean$ the Vice-ChancclIor of the University. 

3. ,Establishment and incorporation of the University.-(1) There shall 
be constituted in the State of Himachal Pradesh a University by the name of 
"The Himachal Pradesh Krishi Vishva Vidyalaya". 

(2)   he first Chancellor, the first Vice-chancellor, tho first member? pf 
the Board of Management and the Academic Council and other author~tles 
and officers as 'set-forth in this Act or as provided in the Statutes and all persons . 
who may hereafter become such officers or members or authorities so long 
as they continue to hoId such office or memberships, shall constitutq R body 
corporate by the name of the University specfied in sub-section (I). 

(3) The University - sh'aU- be a body corporate baying perpetual succ~sion 
and a common seal .and shall sue-and be sued by the said name. 

(4) The University shall be competent to acquire and hold property, both 
movable and immovable; by way of purchase, leasc and exchange or. other- 
wise, and to self or otherwise transfer any movable or -immovable property 
which, may have become vested in or have been acquired by it-for the purpose 
of the University, and to borrow moneys from the Central Government, State 
Goverrjment or from any corporate body approved by the State Government 
and to contract and do all things necessary for the purposes of this Act: 

Provided that no immovable property of the University shall, except--with 
the prior approval of the Government, be transferred by the Board of Manage- 
ment, by way of salg lease, mortgage and gift only, nor shall any money be 
borrowed, or advance be taken on the security thereof. 

(5 )  The headquarters of the University shall be at Palampur. The Uni-. 
versity may also establish an office at the seat of the Government. 

4. Territorial jurisdiction.-(1) With respect to teaching at the University 
or college level, research and extension education programmes in the field 
of agriculture and horticulture as broadly defined in this Act, the territorial 
jurisdiction and responsibility of the University shall extend to the entire State 
of Himachal Pradesh. ' 

. (2) Thc U!iversity may assume responsibility for the maintenance of 
agriculture, horticulture, animal husbandry, forestry, home science, food science, 
sericulture, bee-keeping and fishery, training centres and research and 5xperi- 
mental stations and for the programmes of training of field extension workers 
therein and for the establishment, development and operation of A@culturd 
Polytechnics as may be required in various parts of the State. 

(3) All colleges, rescarch and experimental stations, or other institutions 
coming under the jurisdiction and authority of the Agricultural Complex of 
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the ~imachd'~radcsh University shd1 comc in as constituent units of the 
University under the fit11 management and control of- the University officers 
and authorities. No unit shall bc recognised as an afiliated unit. 

- (4) Notwithstanding anything contained in any, otbcr law for the time 
being in force, no educationa1 institution siluatcd within the State and run 
by the Government or the Wmachal Pradesh University, imparting instruction 
in agriculture, as defined by the Act, for bacheIars degrce and above, shall-be 
essociated in any way with or be ad~riittrd to any privilege of any other Uni- 
versity incorporated by law in India and- such privilege granted by any such 

- other University to any educational institution within the State prior to the 
appointed day, shall be deemed to be withdrawn on the commeIkment of 
the 1Ac t . 

(5)  The University shal1 have eliclusi~e jurisdiction througIlout the whole 
State to provide for teaching, .research and extension education in agricul- 
ture, .as defined in the Act, and7notwitRstanding- anything contained - in the 
law relating to in~orporation of any other University in the Sbtc, no University ' 

shall be. cqmpetent to p~ovide for teaching,. research andTextension education 
in agriculture, in the State. 

(6) No University other than.tbe University in~or~orated'undcr this Act 
shalf..be competent- to award any degree for research in agriculture carried on 
in the Slate unless registered for such degree' before the -establishment of tho . 
University. 

(7) The University may have.-collaboration in research projech with other , 
. ., 

Uqiversities having multi-disciplinary approach, Central aid State institutions. - 

(8) On the -establishment of the University under t h i s  Act in the State, 
' 

the -assets ,and liabilities. of the.-Himachal Pradesh University pertaining to . 

its Agricultural Complex shall shnd transferred to and!.shaH! vest in such Uni- - 
versity. 

5. 4lbjiicfs of the Universi~.-The University shall'be (decmed to be) esta- 
blished.and.incorporatd. for the .following purposes, namely:-- 

(1) making provision for imparting education in different branches of 
study, particularly agriculbre, agricultural engineering; horti- 
culture,:' veterinary .and animal. sciencc; fisheries, furestry; : home . , 
science, food science and any othcr alIicd branches of learning 
and scholarship; which the University may-find necessary to include; 

(2) furthering the advancement of learning and prosecution of research, - 
particularIy: in agriculture, horticuIture and other allied scie uces;. -. 

(3) undertaking - the extension of such sciences specially to the rural . 

people of the State; and 
(4) such ather purposes as the University may from time to time de- 

-termjne. - 

6. ,Admission. to the University.--(I), The University: shall, subject, to the 
provisiaris o f  this Act and the Statutes, be open ,to all persons: , 

Provided that nothing in this-section shall- 

(a) require .the University to admit to any course of study any .person 
who does not meet the prescribed: academic.skinduds ,for ad&. 



KRISIII VISHVA VIDYAL~YA.  ACT s5 

&on to or to retain on thc rolls of the University persons whose 
acadenuc records are below the minimum standards required for 

- the award of a degree. or whose personal conduct i s  such as to be 
prejudicial to the purposes of the University or to the rights and 

< .  

privileges of other students and staff; 

(b)  be deemed to require rhc University to admit to any course of study 
a larger number of students than can bc accommodated .in the 
available facuitics oP the University or in any particular col1egc or 
department as determined by tbe Academic Council. . 

(2) Subject to the foregoing provisions; the University s h d ,  according 
to the decision of the Board, reserve in colleges seats for scheduled castes, and 
scheduIed tribes, provjded that no such person shall be entitled to be admit- 
ted to the University unless he meets the standards for admission laid down 
by the University in respzct OF such candidates. 

7. Powers and functions ef the University.--The University. shall have 
the following powers and functions, namely .- 

( I )  to provide-for instruction in agriculture and horticulture as broadly 
defincd,.and any other allied branch of learning as the .University 
may deem fit; 

(2) to provide for conduct of research in agriculture, horticulture and - .  
allied branches of learning; 

- 

(3) to provide for disscmination- of the finding of research and technical 
information-throush an ex tension education programme; , . ' . 

(4) to institute degrees, diplomas, - certi ticates acd other , academic. 
distinctions;. 

(5 )  to inktitute cwrses of study and. hold examinations and confer degrees, 
dipIomns, certificates and- other academic distinctions on persons 
-who have- - 

(a) pursued a ,course of study as prescribed, or ' 

(b) carried out research in the University 'or institution recognised 
in this'behalf by the University, as 'may be prescribed; 

(6) to confer honorary .degrees, and other distinctions, as may be pres- 
cribed; 

(7) to provide .lectures and instructions for fidd workers, farmers, 
viuage-leaders and other persons pot enrollcd as rcgular students - 

of t h e  University -and..to grant certificates to them as may %be pres- 
cribed; 

(8) to co-operate.wiih. other .Universities and authorities, in such manner - 

and for such purposes as the University may determine, subject -. 
to the limitations set forth in  section 4 of this Act; 

(9) to maintain- colleges .relating to agriculture, horticulture, fisheries, 
diarying,. yeterinary, . medicine, animal. husbandry, home' science,: 
food science, agricultural engineering, forestry and, allied .sciences; 

(10) to maintain laboratories, libraries, research stations and institutions 
and museums .for teaching,. research and extension education; . . ... . . . . . .  , . 

(1 1) to institute teaching, zesearch and extension education posts .and to . .. . .. 
- .  

make. appointments thereto;. . , 

(12)- to create administrative,. ministerial and other .posts- and to make: .. 
appointments thereto ; 

(13) to institute and award fellowships, scholarships, and prizes. in accor ' . ' 

.. d a c e  with the Statutes; ... 



s6 H. P. CODE (sUPPL. I) VOL. IT1 

\ 
(14) to institute and maintain' rcsidenlial accommodation for students . > 

and staff of the University; . 
(1 5)  to fix, demand and receive such fees and other charges as mey be 

prescribed; 
(16) to supervise and control the residence, conduct and discipIino of i 

thc students OF the Uuiversity and to make arrangements for pro- 
moting their health and welfare; 

(17) to determine qualifications for teachers and to recognise per3ods 
as qualified to give instructions in a college cr to carry out research 

- and extension education in agriculture, horticulture, animal husban- 
dry and aIIied sciences; and 

(18) to do a11 such acts and things, whether incidental to the powers 
aforesaid or not, as may be requisite in tirdtr to further the objects 
of the University. 

8. Visitation and inspection.-(1) The Chancellor shall have the right to 
cause ah inspection to be made by such person(s) as he may direct, of the Uni- 
versity, its buildings, laboratories, libraries, museums, workshops and equip 
ment and any institution, college or hostel maintained or administered by the 
University of the teaching and other work conducted by the University or under 
its auspices and of the conduct of any other functions of the ,University, and 
to cause an inquiry;to be made in respec! of any matter connected with adminsi- 
tration dnd finances of the University, 

(2)  The Chancellor shall, in every case, give due notice to the University 1 
! 

of his intention to cause an inspection or inquiry to be made, and the University . . ,  ! 

shall be cntitlcd to appoint a representative who shall have the right to be pres- , 

sent and be heard at such inspection o r  inquiry. 

(3) The Chancellor shall communicate to- the University the results of j 
such, inspection or inquiry, and may, after ascertaining the opinion thereon 
of the University, advise the University upon the action to be taken and fix 
a time limit for taking such action. 

(4) The University shall, within the time limit so fixed, report to the 
Chancellor, the action which has been uken or i s  proposed to be taken on the 
advice tendered by the Chancellor. 

( 5 )  The Chancellor may, whcre action has not been taken by the Uni- 
versity to the satisfaction of the Chancellor witbin the time limit fixed and 
after considering any explanation furnished or representation madc by the 
University, issue such directions as the Chancellor may think fit, and the Uai- 
versity shaH comply with such directions. 

(6) Notwithstanding anything contained in the preceding sub-sections 
of this section, if at any time the Chancellor is of the opinion that the affairs 
of the University are not managed in furtherance of the objects of the Uni- 
versity, or in accordance with the provisions of the Act, and the statutory . .  . . .  . . , . . . . . .. . . ,  . , 

I - ,. - 
, regulations. or the special measures desirable to maintain the standards of . ... 

- .  

University teaching, examination, resea~ch, or extension, he may indicate to I 
- the University any matter in regard to wbich it desires an explanation, and 

call upon the University to offer such explanations within such time as may 
be specified by the Chancellor. If the University faik to o@er any explanation 
within the time spef ied  or offers an explanation which, in the opinion of the 
Chancelor i s  unsatisfactory, the  Chanceilor may issue such instructions as 



appear to bjm to be necessary and desirable in the circumstances of the case 
and may exercise such powers as he may Consider necessary. Tor giving effect 
to these instructions. 

(7) The ~nivcrsity shall furnish such information relating to the adminis- 
tratiou of the University a a h e  Chancellor may require. 

9. Authorities.-Thc foIlowing shall be the authorities of the University, 
namely:- 

( i )  the Board of Management; 
( i i )  the Academic Council; 
(jji) -the Faculties; a d  
( j v )  such other bodies of the University as may be declared by the Statutes 

to be thc authorities of the University. 

10. ConstitutIoa of the Board of Management,-(I) The Cban'cellor shall 
as soon as may be after the first Vice-Chancellor is appointed under section 19, . 
take action to constitute the Board of Management. 

(2) The Board shall consist of the following, namely:- . ' ' 

(i) the Vice-Chancellor ; 
(ii) the Agricultural Production Commissioner to the Government; 
(iii) the Secretary (Fiaancc) to the Government; 
(iv) four Heads of Government Departments of Agriculture, Horti- 

culture, Forests and Animal Husbandry ; and 
(v) two officers appointed by the Board from amongst, the ,Deans and 

Directors of the University for a term of thrce-years. 

OrI~cr members : 
( p i 3  two eminent scientists onc in agriculture and thc other in horti- 

culture with background of research or education, to be nominated by 
the Chanwl!or; 

tv i i )  two progressive farmers to bc nominated by the Chancellor; - 

(vii i)  a distinguished industrialist or manufacturer having special know- 
ledge in agricultural development to be nominated by the Chancellor; 

(ix) one outstanding woman social worker preferably having back- 
ground of rural advancement to be nominated by thc Chancellor; 

(x) .a distinguished en&neer to be nominated by the ChancelIor; 
( x i )  an eminent educationnist to be .nominated by t h e  Chancellor; 

( ~ i i )  a representative of the Indian Council of AgriculturaI Research; and 
( ~ i i i )  three teachers from amongst the appointed teachers to be elected 

by them. 

(3) The Registrar shall be the non-member Secretary of the Board. ' 

(4) The term of office of the members of the Board, other than ex-oficio 
mtmbers shall be three years. A member shall be eligible to serve more than 
one term. In the f ist  Board, the members other than ex-officio members shall 
draw lots with four sewing for one year, four for two years and the remaining 
four for three years. Thereafter the terms of four members shall expire and 
their successors, shall be nominated or eIected, as the case may be, each year. 



(5)  A member of the Board may resign his office by a notice, in writing, 
addressed to  the Chancellor of thc University.. 

(6) If, for any reason, a vacancy occurs in the office of a non-official member ' 
of, the Board, the same may be 'filled by appointing or nominating another ! 
person thereto, as the case may be, for the unexpired term in accordance with 

- 
the provisions of this section. 

(7) Seven members or the Board shall form quoruln for a meeting of- the 
Board : 

' 

Provided that jf a meeting of thc Board is adjourned for want oi quorum, 
no quorum shall b e  necessary at thc next meeting for the transaction of the 
same,-business. 

. . 

(6) Thc Vice-Chancellor shall be the Chairman of the.Board. - . .. - -  . . . 
. . 

, . 

(9) The members of the Board shall not be entitled lo receive any remunera- 
tion for thcperformance of their functions under this ,Act except such daily . , 

and travelIing allowances as may bbe prescribed: 

Pra~~ided that nothing herein shall affect the emoluments or other condi- 
tions of service of the Vice-Chancellor. 

(10) On and from thc appointed day, the mcnlbers -of the.Bo~rd of Manage- 
mcnt of the Himac ha1 Pradesh University for t l ~ c  Agricultural Complex shall 
be deemed to have vacated their offices as such. 

(11) No officer or other. employee of the 'tmiversity shall be eligible to . 
- ! bc a mcrnber of the Board under clauses -(vi),  '(vii); (viif ), ( ix)  ,(I;)' and ( x i )  of . 

sub-sccti on (2). j 

1.1. Powers and dutie of the Board.--(1) The Board shall exercise and per- 
form the following powers and functions, namely :- - , 

(a) to review and consider the financial, requirements and estimates 
for the University ~ n d  approve its b,udget ; . 

(b) to make appointments to  the posts in accordance- with the pro-. 
visions of the Act; 

(c) to providc for the administration of. any Funds-placed at the' dis- . 

posal of the Urliversity- for the purposes intended: 
. (d) to -arrange for the investment and withdrawal of funds of the Uni- 

- -versity; 
(4 to -borrow money for capital- improve&nts and make- suitable 

arrangements for its repayment ; , 

Cf) to provide for accepting, acquiring, holding and--disposal of pro- 
perty on behalf of the University; 

(g) to direct the form and use of the common seal of the University; 
(11) to appoint such committees, either standing or temporary, as the 

- 3oard.may consider necessary, and estabIish the terms of refcrenccs - thereof within tbe limitations of the Act or the Statutes; ' 
(i) to determine and regulate all policies relating to the Univeqily in 

accordance. with this Act or 'the Statutes; ? , . 

ci)to.make financial*providon forinst~ction,.teaching..and,.trai~ng - . 
,in ,such- branches of -learning and,. courses :of.-study as ,determined - 
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by the Academic Council within the purposes of this Act, and for 
iescarch and for the advdncement and dissemination of knowledge; 

(k) to provide for the establishment and maintenance of cdieges, hostels, 
laboratories, experimental farms and other facilities necessary 
for carrying out the purposcs of this Act; 

( I )  to make provision for instituting and conferring. degrees, diplomas, 
certificates and other academic distinctions; 

(m) to provide for institution, maintenance and award of scholarships, 
fellowships, studentships, medals, prizes, etc; 

(n) to accept on behalf of the Univcrsity trusts, bequests and donations; 
( 0 )  to meet at such times aud in such places, as often as it may deem 

neccssar y: 

Provided that regular meetings of the Roard shaIl be held at least once 
in  every three months; 

( p )  to regulate and determirle all matters concerning the University 
in accordance with the Act and the Statutes and to exercise such 
powcrs and to discharge such dutics as may be conferred on or 
imposed upon the Board by this Act or the Stntutes. 

(2) The Board may, for purposes of consultation, invite any person having 
experience or spkial'knowledge on any subjcct under consideration to attend 
its meeting. Such person may speak in wd otherwise take part in the proceed- 

. ings of such mceting but shall not bc cntitted to vote at any such meeting. Any 
persan so invited shall be entitled to such allowances for attending the meeting 
as may be prescribed. 

12, The Academic Council.--(I) The Academic Council shall be in-charge 
of the a g e m i c  affairs of the Unive'rsity and shall, subject to the provisions 
of the Act and the Statutes, superintend, direct and control, and to be re* 
pansible far the main tenance of s,tandards of instruction, education and exa- 
minations and other matters connected with.the conferment of degrees or award 
of diplomas, qrtficatcs and sball exercise such othcr pojvers and perform such 
other dutics as may be conferred or imposed on it by the Statutes. Jt  shaU 
advise the Vice-chancellor on all academic .matters, 

(2) The Acadernic Council ' shall consist OF the following membern, 
namely:- 

. ( i )  the vice-~hancellbr who sball be the ex-oflicio 'Chairman; 
( i i )  the Deans of the Colleges of the University ; 
(iii) .the Direct6r of Research of the University ; 
( i v )  the Director, of Agricultural Extension Education of the Uni- 

versity; 
( v )  the Dcan of Post-Graduate Shldics of the ~ n i v c i i t ~ ;  
( p i )  the Students Welfare Officer of the University; 

(vii) the Librarian of the University; 
(viii) thc Heads of Post-Graduate Departments of the University; . .  . .. 

( ix)  two Professors other than Deans and Heads of Departments of . . 

the University by rotation on the basis- of seniority; 
(XI three Associate Professors other than Heads of Departments in 

- the Departments of the University by rotation on the basis of 
seniority; 

(xi) EveAssistant Professors in tho Dsputmentr of Uoivcrcity by rota- 
tion on the basis of seniority; 
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. (xi i )  the Chairman, HimachaI Pradesh Board of School Education: 

(siii) t hc - vice-~hancellor' may itominate not more than five persons - j for such periods and in such mmncr as may be prescribed s o  as . - 
to secure adequate ~*epresentation of different aspects of agncul- , , . .  

lure: and 

(.rir) the Registrar shafl be ex-ofiio ~ecre!ary of the Academic Council, 

(3) The term OF oflice of the members specified in clauses (i,r), (I-), and 
(xi) of sub-section (2 )  shall be two years. 

(4) Onc-third OF the number of members of thc Acadctnic Council shall 
form a quorum: 

Provided that if a meeting of the Academic CounciI is adjourned for ivant 
of a quorum, no-quorum shall be necessary at the next meeting for the -transac- 
tion of the same business. 

13. Powers, Iunclons and dutia of the Academic Council.-(I) The Acade- 
mic Council shall, subject to the provisions of this Act and the Statutes. have 

- gencral contra1 on teaching and other educational programmes, within the 
University, and shall be responsible for the maintenance of standards thereof. 

(2) It shall have power to make rcgulationsconsistent with this 'Act and 
the Starute; relating to all academic matters subject, to its control and to amend 
or repcaI such rcgulutiuns. 

' ! 

43)  Iri particular, and withoui prejudice to the generality of the foregoing 
power, the Academic Council shall have power to- - 

+ 

( i )  advise the Board on all academic matters includi~g rhe control and 
management of libraries; 

, (ii) make recommendations for thd institution of new colleges, depart- 
meats, cxperirnentai stations.' sub-stations, prof~ssotships, associate 
professorships, assistant professorships and othcr teaching posts, 
including posts in research and extensi~n education and in regard 
to thc duties thereof; 

( i i i)  formulate, modify or revise schemcs for the con~tii,ution or recoqs- 
titution of departments of teaching research and extension educa- , 

tion; 
( i v )  make regulations regarding the admission of students to  the Uni- 

versity and.detcrmine the number of students to be admitted; 
(v) make regulations relating to the courses of-study leading to degrees, 

diplomas and certificates; 
( v i )  mak,e regulations refating - to the conduct of examinations and to 

. - . . , .  maintain and promote standards; . . . .  . . , .  , . . . . . . . ... 
. .  . . , . - 

, - . .  , , 
. - 

( r i i )  makc rccomme~tdatiuns regarding post-graduate teaching, rescarch . . 

and extension education; 
(viii) make recomtnendations regarding the qualifications, to be pres- 

ccibed for teachers in the.Universit4; 
(ix) recommend to the Board the cpnfcrment of honorary degrees; and 
(x )  exercise such other powers and perfonn such other duties as may 

be conferred ot inlposcd on i t by or under the provisions of  this 
.Act. 
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14. Tbe  Faculties.-(I ) Thc existing Faculty of Agriculture and Forcstry- 
of the Himachal Pradcsh University may further be split into different faculties 
according to the needs. 

(2) Each FacuIty shalI conlprise such departments of study as may be 
prescribed by the -Statutes. 

(3) Each Faculty shall consist of such members and shall have such powers 
and perform such duties as may be prescribed by zhc Statutes. 

(4) Each college department shall have a Head whose appoii~lmcat 
powers and duties shall be as may be prcscribcd by the Statutes and \vho shall 

- be responsible to the Dean for the proper organisation and workiilg of the 
Department and shall be rcsponsiblc to the Directors of Research and Exten- 
sion Education, respectively for the research and extension education cnt rusted 
to his department. 

15. Provisions in relation to membership of authoritips,-(l) Save as 
otherwise provided in this Act, if any membcr; other than ex-dflcin member 
of any authority or other body of the University is unable by reason of his death, 
resignation, removal or otherwise to completc hi3 full term of officc, the vacancy 
so caused shall, as soon as convenicnt, be filled by the appointment, ciection, 
or>ornination, as the casc may be, and the person so appointed, electcd or no- 
minatcd,~hall fill such vacancy for the unexpired portion of the term for which 
-the member, in whose place such person is appointed, elected or nominated, 
. would otherwise have continued in office. 

(2) Thc ChanceIIor on the rkcornmendation of the Board may removc 
any person from membership of any authority of the University on the ground 
that such person has been convictcd of an offence involving .moral turpitudc: 

Provided that no order: for removal shall be passed against any person 
wvithout giving him an opportunity of being beard. 

* - 
. (3) k person who i s  a member of a ~ y  authority or thc University as a 

representative of anothcr body, whether of the Univcrsity or not, shaiI cease 
to be a member of such authority or body if, before the expiry of the term-ar 
his mernbbrship, hc ceases to be a member of that .other body by which he 
~ v a ;  a p p i n t d  or elected.' . . , . 

(4) Whenevcr any person becomes a membcr of any authority' of the 
University by -virtue of the ofice held by him, llc shall forthwith ccase to be 
a member of such authority or body if he ceases to hoId such oficc bzforc the 

. expiry of the term of his membership: 

Providd that he shall not bc deemed to have ceased to hold his office 
merely by rcason of his proceeding on lcnve for a period not exceeding four 
months. 

( 5 )  Any member, other than ex-officio members of -any authorit? @f the 
University, -may resign his office by lettcr addressed to- the Registrar for being . .  . .  . , . . 

placcd before the appropriate authority. . . 

(6) Any officer of the University whether salaricd or otherrvise, other than 
the Dean or thc Director, >may resign his office by letter addressed to the ' Vice- 
C'hanceilor and such resignation shall ta lc  effect from the date on which the 
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same is accepted by the authority 'conlpetent to fill  the vacancy or on the expiry 
. of three months from the date of the receipt by the Vice-Chancellor, whichever 

is earlier. 

16, Validity and protection of certain acts.-(I) No act or proceeding 
of any authority or other body or the Univcrsity shall be invalid merely 
by reason of' the existence of any vacancy among its members or by 
reason of some person having taken part in the proceedings who is subsequently 
found not to have been entitIed to do so. 

(2) Save as otherwise provided in this Act, all acts and orders in good- 
faith done and passcd by the University or any of i ~ s  authorities shdI be final 
and no suit shall be instituted against or damages claimed from the University 
or its authority for anything done or purported to be donc in pursuance of 
this Act or the Statutes or the Regulations. 

(3) No suit, prosecution or other procecdi~lgs shall i i e  against ally officcr 
or other employce of the University for any'act done or purported to bc done . 

under this Act or the Statutes or the Regulations without the previous sanc.tion . 
of the Board. 

(4) No officer or other employee of the Univcrsity shall bc liable in-respcct 
of any such act in any civil or crimina1 proceeding if the act was done in good 
faith in the course of the execution of the duties or in discharge of the functions 
imposed by or under this Act. 

17. OfBcers of the University.-The following Iflay be the officers of the 
University, name1y:- ' 

(i) the Chancellor; 
(ii) the Vice- Chancellor ; 

(iii) the Dean of Post-graduatc Studies; 
. ( i v )  the Deans of Colleges; - 

(Y) the Director of Research; 
(vi) the Director of Agricultural Extension Education; 
[vii) the Students Welfare Ofticer ; 

' (viii) the Registrar; 
(ix) the Comptroller; 
(x) the Estate 0 Bcer; . 

( x i )  the Librarian; and 
(xii) such other persops in the service of the University as may be declared 

by the Statutes to be officers of the University. 

- 18. Powers and duties of the ChanmlIor.-(1) Thq Goyernor of the State 
of Himachal Pradesh shall, by -virtue of his oEce, be the Chancellor of the 
University. 

(2) The Chancellor shall be the Head of the University and shall, when 
present, preside at any convocation of the University. 

(3) Every proposal to confcr an honorary degree shall bc subject to thc 
confirmation of the Chancellor. 

(4) The Chancellor shall exercise such other powers and perform such 
other duties as may be conferred or imposed on him by this Act or the Statutes. 
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-19. The Vice-Chancellor,-(I) The Vice-Chancellor shall be a whole time 
officer of the University. The first Vice-ChancelIor after the cornmcncenient of 
this.Act shall be appointed by the Government for a period of five years and 
on such terms and conditions as the Government may dctern~inc. Subsequent 
Vice-Chancellor($) shall be appointed by the ChanceIlor on the recommenda- 
tion of a Selection Committee consisting of- 

- (i) anomineeoftheChancellor; 

(il) the Director General, Indian Council of Agricultural Resenrch ; 
and 

(iji) thc Chairman, Univcrsity Grants Commission. - 
(2) Thc vice-~haaccllor shall normnliy hold office for a term of five ).an 

and be eligible for re-appointment for another like term but not beyond the 
age of 65 years. The emoluments and other conditions of service of the Vice- 
Chancellor shall be such as may be prescribed and shall not vary to his disad- 
vantage after his appointment: 

Provided that the Chancellor may allow him to continue in oRcc until 
h i  successor is appointed, but this period shall not exceed one year. 

(3) The Vice-Chancellor may. by writing under his hand addressed to 
the Chancellor, resign his office. Thc resignation shall be deIivered to the Chan- 

, cdlor ordinarily at least 60 days prior to the date-on which thc Vice-Chancellor 
wishes to be relieved from his ofice, but the Chancellor rnay relieve him earlicr. 
The resignation shall take effcct From the date of relief. 

'. (4) In. the temporary vacancy of the \jice-~hnncellor on leave or whatever 
rcason or until such time the vacancy caused by any - other manner is filled, 
the senior-most from amongst the Deans and the Directors should temporarily 
carry on the routine duties of the office. Where the post of the Vicc-Chancellor 
falls permanently vacant eithcr by resignation or othenvise, the vacancy shall ' 

be filIed in accordance with the provisions of sub-section (1) of this section 
- and the Vice-Chancellor so -appointed shall hold oEce for a f111l term or till 

the attainnient of the age of 65 years, whichever is earlier. 

( 5 )  If, in  the opinion of the Chancellor, the Vice-Chancellor wi~fully omits 
or refuses to  carry out the provisions of this Act.or abuses thc powers vested 
in him and i f . i t  appears to the Chancellor that the continuance of the-Vice- 
Chancellor in office is detrimental to the interest of the University, the Chancellor 
may, after consultation with the Board and the Government, by order remove 
the Vice-Chanczllor after giving him an opportunity of showing cause against 
the action proposed to be taken in regard to>him. 

20. Powers and duties of the VicpCI~mccllor.-(1) The Vice-Chancellor 
shall be the Principal Executive and Academic Officer of the University and cx- . 

oSfiio Chairman of the Board and of the Academic Council. He shalt, in thc ab- 
sencc of the Chancellor, preside at the convocation of the Univcrsity and confer 
dcgcces on persons cntitled to receive them. 

(2) The Vice-chancellor shall exercise control over the affairs of the 
University a ~ d  shall bc respmsible for the maintenance of the discipline and 
order in the University. 
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(3) The Vice-Cbanccllor shall convene a rheeting of the Board of Malls- 
gelncnt and the Academic Council, unless he temporarily dclcgates the powcr 
;a some other officer of the University. 

(4) The -Vice-Chancellor shall ensure the faithful observance of the pro- . - -  - 
visions of this Act, thc Statutes and the Regulations and he shall cxercisc such 

' 

powers as may be necessary in  that behalf. 

(5)  The Vice-Chancellor shalI be responsible Tor the presentation or the 
annual financial estimates and the annual accounts and balance shect to th? 
Board. 

(6) The Vice-Chancellor may take any action in any emergency \-vhich 
in his opinion calls for- immediate action and he shall in such a case and as 
soon as may be thereafter report his action to the authority which would ordi- 
narily have dealt with thc matter and if the authority dissgrecs with the action 
of the Vice-Chancellor tjle matter shall be 'referred to the Chancellor, whose 
dccision shall be final: 

Provided that nothing in this section shall be deemed to .empower thc 
Vicc-Chancellor to incur any expenditure not duly authorised and provided , 

for in the budget. 

(7) subject to the provisions of the preceding sub-sections, the Vice- 
Chancellor sllall give effect to the orders b T  the Board regarding thc appoint- 
ment, suspension-and dismissal of oficcrs, teachers and othcr employees of 

I 

! 
the University. : 

(8 )  Where any action taken by the Vice-Chancellor under suh-section 
(6) affects any person in the service of the University to his disadvantage, such 
miion shall not be taken unIess the person concerned has been given a reasonable 1 
opportunity of being heard and the person against whom any action is proposed 
to be taken may prefer an appeal to the Roard within thirty days of the date 
on which the action proposed to be taken is communicated to him. 

(9) The Vice-Chancellor shall be responsible for the proper administra- 
tion of the  University and for a close c~~ordination and integration of teaching, 
research and extension education. 

(10) The : Vice-ChancelIor may appoint temporarily, u tlder intimation 
to the Board, a suitable person for a. period not exceeding six months in a . 
vacancy of an oEcer, teacher or any other einployee in the University. . 

( 1  1) The Vicc-Chancellor shnll exercise such othcr powers, ' as m i y  be 
prescribed, for carrying out the purposes and provisions of this Act. 

21. Extraordinary powers of the 6rst Vice-Chan~e1lor.-(I) The first 
Vicc-ChancelIor shall, for a period of sk.months from the date of his appoint- 
ment or. such. shorter pcriod as may be determined by the' Chancellor, have the  
following powers, namely:- 

-. (i) with the previous approval of the Chancellor, .to make the first- , 

Statutes to prqvide for functioning of the University; 
(ii) with the previous approval of the Chancellor, to constitute pro- - 

visional authorities and bodies and on their recon~mendatlon make , 

rules for the conduct of the wqrk of thc University; 



(iii) subject to the control of the Charfcellor, to make such financial 
arrangements and incur such expenditure as may bc necessary to 
enable this Act or any part thereof to be brought into operation; 

( i r )  with the previous approvaI of tllc Chancellor, to make such appoint- 
mcntsas may be necessary to enable this Act or any part thereof 
to bc brought into operation; 

( r l )  with the prcvious approval of the Chancellor, to appoint conirnittccs 
that hc may think fit to discharge such of the functions as hc nlaj 
direct; and 

(pi) to exercisc a11 or any of the powers conferred on thc Board by this - 

Act or the Statutes. 

(2 )  Any order passcd'by the Vice-Chancellor in exercise of the powers 
conferred on him by clauses (ii), (iv) and ( v )  of sub-seciion ( I )  shall continue 
t o  have effect after the expiry of the period specified u ~ d e r  sub-section ( I ) ?  
until it is modified or set aside by the authority or body c~mpetent~to deal 
with i t  in accordance with the provisions of this Act. 

22. ~ i h e r  Officers of the ~niversit~.-~cnera~ terms end conditions.-(1) An 
officer of the University rcferrcd .to in clauses (iii) to (xi ; )  of section 17 shallm 

* be a 'whole time officer of the Umversity ,and shall be appointed by the Board 
on the 'recommendations of the Selection Committee, as may be consituted for 
the purpose under the Sfatutcs. - 

(2) The salary and aflowances . md other conditions of service of such 
an officer shall be as may be prescribed by fhc Statutes. - 

23. The Dean of Past-graduatk Studies.-7 hc ~ e a n '  of post-aaduate 
Studies shall havc the following duties, namely :- 

(a) to co-otdinate post-graduate studies in all colleges, departments 
and sections of the University; 

(b) to supervise maintenance of records pertaining to post-graduate, 
courses, instructions and students; aed 

(c ) -  to effect general co-ordination of post-graduate thesis, research pro- 
grammes with the pn-going programme of the University's. agri- 

- cultural research service, through the Dircctor of Agricultural 
Research. 

(24) ?caw of colleges.-(1) Each coljege shall have a ~ e a o ,  who shall 
bc respons~bIe to thc Vice-Chancellor. for a11 matters concerni~ig his college. 

(2) The Dean shall also be responsible for the organisation aqd the conduct , ' 
of resident instruction ,of the departments of the colleges. . , 

25. -Director of Research.-(I) There shall be a ~irector  of Research, 
who shall be responsible to the Vice-Chancellor. The Director of research shall 
also be r~sponsible for the direclion and co-ordination of research programmc 
as set forth in.section 34 of tBis Act and efficient rvorking of the research stations. 
- (2 )  The Director of Research shall exercise such powers and perfortn 
such duties as may be conferred or imposed on him by the Statutes. 

26. Director of Extension Education.--(I) There shall be a Ditscior of 
Extension Education, who shall be responsible to the Vice-Chanczllor. He shall 
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also be respansibb for the agricultural cxtcnsion pragram n: as set forth in 
section 35 of this Act. 

- (2) The Director of.Extension Education shall exercise such powers and 
perform such duties as may be conferred or imposed on him by the Statutes. 

27. ; Students Welfare Officer.-(1) The Students Welfarc ORcer shall 
]lave the folIowing duties, namely:- 

([ I )  to make arrangements for the Iiousing of studetlts ; 
(b) to direct a programme of student-counselling; ' 
(c) to arrange for the employlnent of students in accordancz with the 

plans approved by the Vicc-ChanceIIor; 
(6) to supervise the extra-curricular activities of students; 
(e) to assist in the placement of graduates of the University ; and 
Cr) to organise and maintain contact with the Alumni Association of 

the University. 
. , 

28. The ~e~istrar.-(I) The Registrar of the ~niversit; shall receive 
such remuneration and other emo~uments as may be prescribed.and shalI not, i 
during the tenure of his office, accept any remuneration or emoluments other i 
than the prescribed remuneration or emoluments. 

I 

(2) The powers and duties of the Registrar of University shdl be - 1 
as follows:- , i I 

(i) to be responsible for the custody of the records and the common 
seal of the Unive~sity; 

( i i )  to be the ex-ofjicio Secretary to the Acadeplic, Council and to the 
Board and to place before such Council aid Board all such infor- 
mation as may be necessary for the transaction of business of .the 

! 
! 

Council or the Board, a s  the case may be; 
(iii) to receive applications for admission to the University ; 
(iv) to kcep a permanent record of .all syllabi, curricula and, informa- , 

tion connected therewith; 
( v )  to make eirrangements for the conduct of such examinations as - 

. may be prescribed and to be responsible for the due execution of 
all processes connected therewith; and , . 

(vi) .  to perform such other duties as may be prescribed or required, 
from ti me to timc, by the Vice-Chai~cell or. 

29. The ~orn~frolkr.--(1) The Comptroller of the University shall be a 
whole-time officer and shalI be app~inted by 'the Board, on the recommenda- 
tions of a SIcction Committee, as may be constituted Tor this purpose under 
the Statutes. 

(2) The dornptroller shaU manage the property and investments of th:: 
University and advise it in regard to its financia1 policy. 

(3) The Comptroller shall be responsible to the Vice-Chauallor for all 
accountal matters of !he University including the preparalion and presentation 

,of its budget and statement of accounts. - 

(4) The Comptroller shalt rewivc such remuneration as may be prcs- 
cribed and shall not, during the tenure of his ofice, receive any remuneration 
or other emoluments other than the prescribed remuneration. 
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( 5 )  The Comptrolfer shall - 
(i) ensure- that expenditure, not suthoriscd in the budget, is not, in- 

curred by the University cxcept by way of investment, and 
(ii) disalIow any expenditure not warranted by the terms of any Statute 

or for which provision is required to bc madz by thc Statutes but 
has not been so made. 

(6),A11 moneys belong in^ to the University shall bc kcpt in a Scheduled 
Bank approved by the Board. 

Exp1ariariorr.-For thc purposes of this sub-section "Scheduled Bank" 
.means a bank included in the Second Schedule to the Reserve Bank of India 
Act, I934 (1 1 of 1934). * 

30. The Estate Officer.-The Eslatc Oficer of the University shall be sea- 
fionsible for the custody, maintenance and management of all thc buiIdings. 
lawns, gardens and other properties of the University. 

31. The Librariay.--(I) Thc Libarian of thc Uriiversity shalI be incharge 
of the Library. . 

(2) The librarian shall be responsible to the Vice-Chancellor for dl 
matters concerning the Library. . , 

32. .~olleges.-(1) The following cdcgir  shall'bc the constituent colleges, 
oP the University:- 

(il the College of Agriculture, Palampir; . 
(ii)' the Col!ege of Agriculture, Solan; 

(iii)-such other college as may be established by the Univeksity after 
the commencenlent of this Act; and 

(iv) such Central Government institution of agricultural research, 
technical and extension education in the State of Himachnl Pradesh 
as may desire to  be integrated as college of the University. - .  

(2) Every. college shall comprise of such departments as may be pres- 
cribed and each department shall be assigned such subjects of study as the 
Academic Council may deem fit. ,. . , - 

(3) Theri shall be a Head of each Department who shalt be responsibIe 
to the Dean for resident instruction, lo the Director of Research for resehc!, 
and to the Director of Extension Education for extension edlrcation. ' 

(4) The Head of each Department shall be selected by t h  Vice-Chancellor 
- and appointed by him with the approval of the Board. 

(5) The duties, powers and functions of thc Hcads of Departments shall 
be such.as may be prescribed. - . 

33. Experinrnental stations for rcseacch.-(I) Subject to the p!ovisions 
of this Act and .the Statutcs, the existing experimental stationslsub-stations of 
the egricdtural Complex of the Himachal Pradesh University shall form part 

. of the University incorporated under this Act. The University may institute] 
start new experimental stations, sub-stations and/or expand-or give up the exis- 
ting ones. 



(2) The Government may transfer to thc University experimental sta- 
tions and research schemes of- the related departments from such date as, the 
Government may by notification specify, - 

34. Agricultural research programme.-(1) Subject to the provisions of 
this Act and the Statutes, the University shalI carry on research directed primarily 
to thc probIems of agriculture and allied scienqes for the benefit of thc rural 
population of the State. . 

(2) The University through its research organisation shall be the prin- 
cipal agency of control over research activities in agriculture and allied sciences 
in the Statc. 

35. Agricultural extedsion education programme.-41) The agricultural 
extension education programmes of the University shall make useful informa- 
tion based upon the findings of research available to farmers and others to help 
and soIve the problems. It shall conduct demonstrations and training programmes 
for the bendt of students and fnrmers. Extension education shall be co-ordina- 
ted with other functions of the University and other appropriate agencies of the 
State. 

(2) The University shall be responsible for the agricultural extension 
education activities in the State necessary to disseminate and dewonstrate to 
cultivators the findings of agricultural research on improved practices essen- 
tial to . improve rural living and to increase agricultural- production with 
special emphasis on food production and utilisation technology. 

36. Appointment of teachers, officers and staff.-(]) Subject to tbe provi- 
sions of this Act, the members of the staff, other than teachers of thc University, 
shall be appointed by the Vice-Chancellor \irizh the ap-prova of thc Board and 
the teachen shall be appointed by the Board on the recommendstions of the 
sdaction committee as may bc constituted under thc Statutes. 

(2) Except in cases othenvise .provided for in the Statutes, every salaried 
officer and teacher of the-University shaIl be appointed under a written con- 
tract. The contract shall be lodged with the Vice-Chancellor and a copy thereof 
shall be furnished to the officer or teacher concerned. The contract shall not 
be inconsistent with the provisions of this Act and the Statutes for the time 
being in force in relation to the conditions of service. 

(3) The procedure fbr selection of officsrs, teachers and other employees 
of the University, unless otherwise provided in the Act, shall be as prescribed. 

37. Transfer of assets ahd liabi1itia.-(I) dn the commencement of this 
Act, the assets aud liabiiities of the cxisting Agricultural Complex of the Hirnachal 
Pradesll University 'shall stand transferred to and shall vest i n  the University 
incorporated under this Act for all intents and purposes. 

(2) The cash balance whether in the form of cash, bank or security deposits, 
and reserve funds heid by the Wiinathd Pradesh University for its Agricultural 
Complex shall stand transferred to the University incorporated under this Act 
immediately after the commencement of this Act. 

(3) Every contract made by the Himachal Pradesh University for pgri- 
cultural Complex, before the commencement of this Act, shall, if subs~sting 
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at such-commencement, be deemed to have bcen made by thc University in- 
corporated under Lhis Act. 

(4) h e  fund and accounts thereto of every official or other 
employees of the HimachaI Pradesh Upiversity, ~~ri'cultural Complex sAaU 
stand-traqsterred to the University incorporated under this Act in wllich he has 
been posted on the commencement of this Act. - 

38. Legal proceedings.--If at the corumencement of this Act, any suit, 
appeal or other proceedings of whatever nature i s  pending by or against the 
existing University in respect of its Agricultural Complex, the same shall not 
abate, be discontinued or be in any way prejudicialIy affected by reason of the 
division of the existing University, but the suit, appeaI or other proceedings 
may be continued, prosecuted or enforced by or against the University incor- 
porated under this Act. . . 

39. Transfer of emp10yees.--(I) All tcachers, officers and other employees 
of the Himachal Pradesh University working in the Agricultural Complex hold- 
ing office 'as such immediately before the appointed day, shall on and from such 
'day become the teachers, officers and other employees of the University. 

(2) Every teacher, officer and other employee of the Himacha'l Pradesh. 
University working ifi the Agricultural Complex on and'from the appointed 

. day, shall hold his office w service in the University on the same terms and 
conditions and with the same rights to pension, provident fund, gratuity and 
other matters as would have been admissible to. him in the Himachal Pradesh . 
University and continue to do so unless and until his employment in the Uni- 
versity is duly terminated or until his remuneration and terms or conditions 
of service are duly altered by the.Ufiiversity: 

. . 
provided that such inherited employees shall have option to opt for the 

service conditions as may bu offered by the University incorported under this- 
Act: 

Provided further that in the event of any dispute or difficulty in the matter 
of implementation of the provisions of this section the matter shall be referred 
to  the Government, whose decision shall be final. 

40. ~et irerni t  and other conditions of service.-The agc of retirement, 
and other conditions of service of every officer, teacher or other employee of 
the University shall be such as may be prescribed. 

41. Pension or prosdent fund.--(I) The university shall constitute :for 
the benefit of its officers, teachers, clerical staff and other employees in such 
manner and subject fo such conditions, as may be prescribed, such pension, 
insurance, and provident fund' as it may deem fit. . . 

(2) For such pension, insurance and provident fund so constituted by the 
University, the Government may declare that the provisions of the Provident 
Fund Act, 1925 (19 of 1925) shall apply to such fund as if it were a'Goverment 
provident fund: 

Provided that .the University shall have power in comultation with the 
Fi~allce Committee of the Board to invest the provident fund amount in such 
manner as it may determine. . 



(3) ' Persoas in Government service transferred to ttlc Uuiversity shaIl 
.be governed under such- terms and conditions as may be agreed lo betwcen the 
University and the Government. 

42. TribunaI of arbitration for disputes bcfween the University and staff.- .. . . . 
. . . . - Any dispute arising out of contract between the University and any cficcr ' 

or teacher or employee of the University shall, on the request of the officer or . 
teacher or employee concerned, be referred to a Tribunal of Arbitration con- 
sisting of onc member appointed by the Board, one member non~inated by the 
empIoyee concerned and an umpire appointed by the Chancellor. The decision 
of the Tribunal sball be finaI, and. no suit sliail lie in any Civil Court in respect - 

of the matters decided by the Tribunal. Every sucll request shali bc deemed to. 
be a submission to arbitration upon the terms of t h  is section within the meaning, - 

of the Arbitration Act,' 1940 (10 of 1940) afld all the provisions of the said Act 
with the exceplion of section 2 thereof, shall apply accordingly. - 

. . . . 

43. Funds and grants.-([) ~ e l r e r d  fitld-The University shall have a . . . . .  
. . . General Fund to which shall be credited- 

(i) income from fees, endowments, granls and from pmpe;ties of the 
University including hostels, exper~mental stations and farms; 

(ii) contribution or grants which shall be made by the Government, 
on such condition as it may impose; 

(iii) grants, donations and benefactions; and ! 
(ir) other receipts. 

' : 
(2) Foru~datariot~ -Ft~t~d.--(i) The University shall form a fund called the 

Foundation Fund from contributions and grants made by the Central Govern- ! 
ment and the State Government for being credited to  that fund and such other 
sums from the University which may be credited to the said fund. . * j  . - 

( i i )  The moneys in the Foundation Fund shall be invested in the securities 
rncntioned or referred to in clauses (0) to (4 of section 20 of the Indian Trusts 
Act, I882 (2 of 1882). 

. 

. (iii) It shall be competent for the Univel-si~, in'furtherance of its objectives, 
to accept grants from the Government of HHimachal Pradesh or any other State - 

. . . . - . , Government or the Central Government or statutory bodies,. endowments 
or donations under such conditions as may be agreed upon between the Uni- 
versity and the granter or donor. 

(3) Manageme,~t of ~ u n d s . - ~ h e  ~ e h e r a l  Fund, Foundation ~ u n d  and. 
otber funds of tbe University shall be managed according to such provisions 

, as may be laid down by the Statutes. 

(4) G ~ ~ ~ r n r n e ~ ~ t  ~rants.-Subjeet to availability of funds, the State or 
Central Government shall every year make n'on-lapsable lump sum'grant to . 
the University as follows:- 

< .  

. (a) a grant not less than the net expenditure incurred' in the Agricd- . 
- . . tural Complex of Himachal Pradesh- Univhity on such of the 

activities of the institutions of tbc agriculture, animal husbandry, 
horticulture, forest and other Government department as were 
transferred to tbe Himachal Pradesh University and are to.be 
transferred to the University from time to time; 



(b) a grant not less than-the esiiniated net expenditure of pay and allow- 
anccs of the staff, contingencies, supplies and services of thc Uni- 
versity other than in respect of the activities in institutions rcferred 

- .  to in cIause (a);  
(c) an annual increase in grant to meet such additional items of ex- 

- penditure, recurring 'and non-recurring, as per requirements of 
the University on account of new schcrnes and programmes, revi- 
sion of scales, increments, increase in , dearness and other 
allorvances; 

44. Finance Committee, its powers and dntles,-(1) Thc Board shall - 

conslitute a Finance Committee consisting of- 
(i) the Vice-Chancellor; 

(ii) the Finance Secretary to the Governmcnt of Himachal Pradcsh . 
or his representative ; 

(iii) the Chmptroller; . 
( i v )  thc Heads of Government Departments of Agriculture, Horticul: 

. . 
turc, Forests an4  Animal Husbandry; and 

( v )  a mcmber choosen by the Board from amongst its non-official mem- 
bers. . 

(2) The Finance Committee shall have the following powers, namely:- 
( i )  to examine the annual accounts of the University and to advise 

the Board thereon; 
( i i )  to examine the annual budget estimates and to advise the Board 

thereon; 
(iii) to review thc financial positiod of the Univcrsiiy From timd to time; 
( iv)  to make recommendations to tbe.Univcrsity on all matters rclating 
; to the hances of the University; and 

- ( v )  to make recommendations to  the Board on all proposals involving 
expenditure for which no provision has been made in the budget 
or which involvcs expenditure in excess of the amo~ult provided 
in the budget. 

45. Aqcounts and audit.--(I) The annual accounts of 'thc Univcrsity shall . - 

be prepared by the Comptroller under-thc direction of the Vice-Chancellor and 
, 

all the money accruing to or received by the University from whatever source 
and all amount disbursed and paid- by the University sllal I be cntcred in the 

. . 
. .. . . 

accounts. . , 

(2) The accounts and the ba~ancd-sheet of thc University shall- be sub- 
- mitted by the Vice-Chancellor through the Board to the Government which 

shall cause them to be audited by an agency specifically authorised in this behalf 
by the State Government from time to time. 

- \ . . 
(3) The-accounts, whcn audited, shail be printcd and copies thereof together 

with audit report, shall be submitted by the Vice-Chancellor to the Board, 
which shall forward them to the Government with such comments as it may 
deem fit and that Government shall causc a copy of theaudited accounts together 

. .  . . . .. with its comments thereon to be laid before the State Legislature. . . .... , . 

46. Construction of references to existing University in any document, etc.- 
Any reference to 'the existing Univcrsity in any law, other than this Act, or in any 
codtract or other instrument, shall bc construed,- 

(a) if such a reference relates to any, assets or property held by cxisting 



University for its Agricultural Complex, as a reference to the Uni- 
versity incorporated under this Act; and 

(b)  in any other case, as a reference to the Hin~achal Pradcsh Utliversily. 

47. Obligations .to be discharged by the Hirnachal Pradcsh Uni~ersi@.- 
Any obligation incurred, before the appointed day, by the existing University 
to confer any degree w other acadcrnic distinction on, or to issue any diploma 
or other certificate. to any person or to grant any copy of any degree, diploma, 
certificate, marks-sheet or other docunlent to any person shalI, after the appointed 
day, be thc obligation of the Himachal Pradesh University. 

48. Settlement of unresol~cd disputes.-If any dispute arises by -reason of . 
the incorporation of the University> such dispute shall be resolved in the first 
instance by the Vice-CbancelIors of the existing University and the Uriiversity 
to be iricorporatcd and in the event of failure of such Vice-Chancellor to arrive 
at an agreed solution with regard to any such dis Ute, the matter shall be re- i ferred to the Government, whose decision shall be nal and binding. 

49. Annual report.--([) The annual report of the University shall be pre- . 
pared under the directions of the Vice-Chancellor and submitted to the Board 
at Ieast one month before the annual meeting at which it is to be considered. 

! 
(2). The Board shall, after consideralion OF the annual report, forward a' 

copy thereof to the Government. . 

(3) On receipt of a copy of thc annual report referred to in sub-section . I  

( I ) ,  the Government shaIl cause a copy of such report, together with its com- 
ments thereon, to be laid before the State Legislature. 

SO. Delegation of powers;-The Board may.deIegate to any officer or autho- I rity d - t h e  University-any of the powers conferred on it by this Act or by thc ! 

Statutes to be exercised subject to such restrictions and conditions as may be. 
prescribed. 

51. Constitution of ad Itoc committee.-Notwithstanding anything con- 
tained in this .Act and until such time as the authorities are duIy constituted 
the Vice-Chancellor may, subject to the prior approval -of the CbanceIIor 6r of 
the Hoard after it has been constituted, appoint committees temporarily to -  
exercise, perform and discharge any of the powers, functions and duties of such 
autiiorities under this Act. 

52. .Disputes as to constitution of UniversiQ authorities and bodies.--If 
any question arises as to whether any person has been duly elected, nominated 

. or appointed or iientitkd to be a member of any authority or other body of 
the University, the ma'tter shall be referred to the Chancellor, whose decision 
tbereon shall be final : 

Provided that before taking any such decision the Chancellor shall give 
tlie person or persons affected thereby rcasonable opportunity of being heard. . m 

53. Trarlsitory provisions.-In the year of the establishment of the, Uni- 
versity, certifica~es/dip~omas and degrees, medals and other distinctions to the 
students passing out from the CoIIeges of Agriculture at Palampur and Solan 
and other. institutions of the Agricultural Complex of Himachal Pradesh Uni- 
versity, shall be awarded by 'fhe Hirnachal Pradesh University and thereafter 



the University incorpora trd under this Act 'shall award ccrtificates/diplon~as, 
dcgrces, medals and otlier distinctions, etc. as may be prescribed. 

54. Rcmoval of difficulties,---(1) If any difficulty arises in giving efict 
to the provisions of this Act, tllc State Government may, by order, pubIisbed 
in the Oficial Gazettc, make such provisions not inconsistent with tIic purposes 
of this Act, as may appear to it to be necessary or expedient for removing tl:e 
difficulty : 

' Provided that no such order shalI bc made after the expiry OF two years 
from the commencement of this Act. 

(2) Every order published uqder this section sllall, as soon as may be 
after its publication, be laid before the State Legislature. 

. . 

(3) No order made under sub-section (1) shaII bc questioned into in any 
court of law on the ground that no dificulty as is rcfcrred t o  in the said sub- 
~cction existed or was requiredso be removed. 

-55. Statutes.--Subject to the provisions of this Act, the Statutes of thc 
University may provide for any matter and shall, in 'particular, provide for . 
the following matters, namely :- 

(0) the constitution, powers and duties of the authorities of the Uni- 
versity; 

(b) the election, nomination, appointment and continuance in ofice 
of thc members of the authorities of the University and of thc 
oficcrs, teachcrs and other employees of the University, including 
the filling up of vacancies and all other matters ,relating to these 
authorities and officers, tcachers and other employees for which 
it may be necessary or desirable to provide; 

(c) the constitution of thc Selection Committees for- making recornmen- ' ' 
dations to the Board, for appointments under the Act; 

(d)  the designation, the .manner- of appointment, the powers and the 
, duties of the officers of the University; 

- (e) -establishment of departments of teaching in iacuities; 
Cr) proccduie of appointment, emolumenu and conditions of service, 

of the Vice-Chancellor and his powers; 
1x1 the classification and the manner of appointment of teachcrs; 
(11) the constitution of gratuity or provident fund or both for the benefit ' 

' 

of officers, teachers and other employees of the University; , 

( i )  the institution of degrees and diplomas; C 

- Ij) the cbnferment of honorary degrees; 
, (k) the establishment, amalgamation, sub-division and abolition of 

departments; 
( I )  the establishment and the abolition of hostels maintaihcd by the 

University ; 
On) the institution of fellowships, scholarships, medals and prizes; 

.. (11) the maintenance of a register of graduates; - 
(0) the admission of students to the University and their enrolment 

and continuance as such ; 
' 

( p )  the courses of study to be laid down for degrees and diplomas of 
the University; 

, (4) the conditions under whch students shall be admitted #o the degree, 
diploma or other courses and the manner in which the examina- 
tions are to be held and the eligibility for the award of degrees and 
diplomas; ' 

. '  , . 
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( r )  the conditions or residence of ihc students uT lhe ~ k v e r s i t ~  and 
the levy of fees for residence in liostcls rnaintaincd by the University; 

I 

(s) the recognition and supervision of hostels not maintained by the 
University; i 

(0 thc number, qualifimtions, emoluments and other conditions or i 

service of oRccrs, teachers and other employees of the University 
and the preparation and the maintenance of record of their services 
and activities; 

( I { )  the fees which may be charged by the University ; . 
(Y) thc rcmuneratiori and allowances. inchding traveJli~lg and daily 

allowances, to bc paid i o  persons employed on the business of 
University; 

(1r1) the conditions for the award of felloniships, scholarships, medals 
and prizes, stipends and fee concessions; 

(s) modc of cxecutioh~ oP cclntracls or agreements by or on behalf of 
the Univers~ty; and 

( y )  all other matters which by this Act . .  are to be or may be provided 
for by -the Statutes. 

'56. Statutes how made.--(]) The Boaid may, from time to time, make 
new or additional Statutes and may amend or repeal thc Statutes in the manner ! 

hcrcinafter provided in this. section. 

. [ 
(2) The Academic GounciI may propose io the Board the draft of Statutes 

and such draft shall be considered by the Board at its next meeting: 1 
Provided that thc Academic Council shall not propdse the draft of any / Statute or any amendrncnt of a Statute affecting the status, powers or constjtu- 

. I 
tion of any authority of the University until such authority has been given - 

en opportunity to erprcrs its opinion upon the proposal, and any opinion so . , 

expressed shalI be considered by the Board. 

(3) Thc Board-may consider any such draft as is referred to in sub-scction - 

(2) and pass the proposed Statute or reject or return it to the Academic Council, ' , 

. - 
- .  . - . .  . for reconsideration,- either in 'whole or in part, together with any amendment,. 

~vhich it may suggest. 

(4) (a) Any member of the Board may propose to thc Board thc draft 
of any Statute and the Board may either accept or 'reject the-proposal if i t  rc- 
lates to a matter not falling within the purview of the Academic Council.. ' 

(b) In case. iukh a draft relatg to a rnaltrr within the purview of the Aade-  
mic Council, the Board shall refer it for cansideration to the Academic Council 

- , . which may cithsr report to the Board that it docs not approve the prbposd, 
which, then, shall be deemed to hnvc be& rejected, by the Board or submit 
the draft to the Board in such form as the Academic Council may approve, and 

-- . the provisions of this.section shall apply in the case OF the draft. 

(5) Every new Statute: or addition Lo the Statutes or any amendment or 
repehl of a Statute shall require the approval of the ChanceIIor who may assent 
thereto or withhold assent or remit the sameto the Board for consideration, 

(6) A '11ew Statute or a Statute amending or repealing an existing Statue . 
shall have no validity unless it has been asscnttd to by the Chqoellor. 



(7) All .Statutes made under this .Act shall be in the official 
Gazette. 

57. Regulations.--(l) Any authority of the University -may make regula- 
tions consistent with this Act and the Statutes for- 

(a) Iaying down the procedure to be observed at its meetings and the , 

number of members required to form a quorum; 
(b) providing for all matters which by this Act and the Statutes are to 

be provided -for by the Regulations; and 
(c) providing. for any other matter solely concerning the authority and 

' 

, not provided for by this Act and the Statutes. 

(2) Every authority of the University shall makc Regulations providing 
for the giving of notice to the members of such authority of the dates--of meetings 
and of the business to be transacted at meetings and for keeping of records of 
the proceedings of the meetings; , . 

(3) The Academic Council may, subject to the provisions of the Statutes, , 
make Regulations providing for courses of study. system of examinations, 
and degrees and diplomas of the University after receiving drafts of the same 
from the faculties concerned. . 

(4) The Academic ~ounci l  may not. alter a draft received from the faculties, 
but. may reject or return- it to the faculties- for further- consideration; together- . 
with the suggestions of the ACaGemic Council. 

1 

( 5 )  The Board $ay dircct the amendment, in such manner as it nisi specify, 
' 

o i  any Regulation made under this section or the annulment of any regulation 
made under sub-section (2). 

58. Amendment of thc Himadla1 Pradesb University Act, 1970.-On and 
from the appointed day, the Himachal Pradesh University Act, 1970 (I7 oP 
1970) shall be deemed to be amended to the extent as given in colunln (3) of 
tl~c Schedule td this Act. 

SCHEDULE , 

Serial Section . - Extent of modification 
- No. 

1. ' 2 cla+usc (2) shall be omitted. 

2. 3 in sub-section (2). {he sign and the words, "the Academic 
Council and the Board of Management" shall be sub- 

: stituted with the words "and the Academic Council". 

3. 5 the sign ";" occurring at the end of item ($, shall be su6- 
stituted with tbe sign "." qnd.item (pit) shall be omitted; 

. .4- 10 c~istingitem(iii)shdI beomit€edad  theitems(v), (v ) ,  
( v )  and (v )  shall be renumbered' as (iii), ( i v ) ,  ( v )  and (vi). 

-A+- --- - - - -  
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5. 12 for the sign and the words ",the Finance Committee and the . 

Board of Management", the words "and the Finance 
Committce" shall be substituted, 

6. 13 wbole section shdl be omitted. 

7, . 18 existing item (4) shall be omitted and the items (3, (6) 
and (7) sb aIi be re-numbered as items [4), (5) and (6). 

3. -21 sub-soction (3) shall be omitted. 

9, ,24 whole section shall be omitted. 

10. 25 whole section shall be omitted. 

1 f. 26 whole section shall be omitted. 

13. 27 whole section shall be omitted. - ' 

13. 38 ioclause(a)the'signand words,",theBoardofManage- 
ment" shall be omitted. - - - I - 
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NOTIFICATIONS A N D  RULES 
.- 

UNDBR 

THE IfiMACHAL FILCDESH KRISHI VISHVA VIDYALAYA ACT, 1978 

Date of commencement of Act 

AGRICULTURE DEPARTMENT 

Simla-171002, the 26th October, 1978 

No. Agr. A (1)2/77.-In exercise of the-powers conferred by subaectiog 
(3) of section 1 of the Himachal Pradesh .Krishi Vishva- Vidyalaya Act, I978 
(Act No. 30 of 1978), the Governor of fim,acbal Pradesh is pleased to order - 

that the Himachal Pradesh -Krishi Vishva Vidyalaya Act, 1978, shall come 
- into force with effect from the 1st day of November, 1978. 

R.H.P, Eitra,, dated 27-10-1970, p. 1426 
. - 

Appointment and Delegation. 
. . 

L .  
Sinria-2, the 20th March, 1979 - , .  

, .  
: I. 

+ No. Agr. A-l0(2)/78,-Tn pursuance of sub-section (2) of section 45'of 
the Himachal Radesh Krishi Vishva Vidyalaya Act, 1978 (Act No. 30-of 19781, 
the Goverdor.of Himachal Pradesh is pleased to authorise the Lo& Audit 
Department, Bimacbal Pradesb,. as the Agency foi the purposes of Audit of the 
Accounts of the Himachal Pradesh Krishi .Vjshva Vidyalaya, Palampur, 

R.H.P. Extra.,' dated 23-6-1979, p. 505 

-UNDBR 

THE HTMACHAL PRADESH KIIADI AND VILLAGE INDUSTRIES 
. BOARD ACT, 1966 . 

Constitution of Board 

~ ~ ~ ~ U S T R I I E S  DEPARTMFAT 

' NOTIFICATIONS. , 

Simla-171002, the 5th February, I977 

No. 2130/69SI.-In of sections 4, 5 and 6 of the Himachal 
Pradesh Ktradi and Village Industries Board Act, 1966, the Governor, Himachal 
Prade~h is pleased to appoint the Director of Industries, Hiachal Pradesh as one 
of the member of the aforesaid Board in place of Deputy Secretary (Industries) 
to the Government of Himachd Pradesh, constituted vide notification No. . 

2 4  30169-SI(KB), dated 12th117th August, 1974. 
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NOTIFICAT ION 

UNDER 

TW HI~M,~CH,AL ~ A D E S  R HOMOEO PATHIC PMC rr F'ONERS ACT, 
1979 

ENFORCEMENT OF THE ACT 

[Alrtltoritative - EtrgIisfc text of tire Goserr~m2nt not#;al!on hro. $IFI$'-l1-2/ 7 1 , 
dafed3 1-7-198 1 as requi;.edtv~clerArtick 34S(?) oftile Coilsliitttiotl o/ Itldia] 

HEhLTH AND FAiMELY WELFARE DEPARTMENT 

No. HF1Y4l-2/7la--In ~ ~ e r c i s e  of the powers conferrzd- by sqb-sectiafi (3) 
of section 1 of the Himachal Pradesh Homo:opat$ic Practitioners Act, 1979 
(Act No. 3 ol' 1980) and. all other powers enabliq5 h im in this behaif, the Governor, 
Himachat Pradcsh, is pleased to' order that thc aforesaid Act shall and shaU be 
deemed to6avccmeihto force W i t h  effect from 13th Febrirrrry, 1981. 

(R. W.P., Extra. dated 1848-198 1 page725-26) 

THE H~MACHAL PRADESH ~ S H I  VISHVA VIDYALAA 
(AMENDMENT) ACT, 1981 

(ACT NO. 5 OF 198191 

ARRANGEMENT OF SECTfONS 
S E ~ O N S :  

I .  Shorttit~eandcomencclnent. 
2. Amendment of Section 2. 
3. Amendment ofsection3. 
4. Amendment ofsectiortl0; 
5. Amendment of section 12. 

, . 6 .  Amendment of section 17. 
7. Amendruefit ofs'ectiori 19: 
8. Inserfiol~ &,secctiod 19-A. 
9. ~=e#€iori 6fgectiohi21 -A. . . 

------- _ _ _ _ _ _ _ - - . - - I  L I 

1 .  For statement of Objecls antt Reasons see R.I<:P., Extra., dated 2-4-198 I ; 
p. 21 5. 
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10. Arnendment ofszction 24. 
11. Amendment ofsection 25. 
12. Amendment of scction39. 
13. Amendment ofsection 40. 
14. Amcndm~nt of section 44. 
15. Amendment ofsection 55. 
16. Rcpeal and savings. 

(Received the assent of the Governor, Hi i!lachal ?l+ao<csl~, on t he  2nd May, 
1981 and was publishe3 in R.H.P. Extra., dateJ tllc 2114 May, 1981 at pa& 317- 
3201. 

B ~ i t  enactcJ by the kgislativc Assembly of Hianchal Pradcsh in the Thirty- 
sccond Year of the XcpilbIicolInJia, as follosvs:- 

1. Short titlc md commeucement.-(I) T i  Act m a  be .ca~ed the ~iniachal I Pradesl~ Kdshi Vishva Vidyalay~ (Azendment) Act, 19 1. 

(2) It shall conw into force at once, cxccpt scctiolls 15 and 13 which sllall 
and shalI atways bc deemed to have come into force on the 1st day of November, 
1975. 

2. Amendment of sectioa2.-Afterthetxistingclwse(g)of scctio112oftire 
Hijnachal Praciesh Krishi Vistiava VidyaIaya Act, 1978 (hereinafter called tbc 
Pr incipal Act), the following new clause (99)  shall be instrtcd, namely :- 

"(gq)  "Pro-Vicc-Chancellor" means the ~rw~ice-~hancel lor  of the Univrx- 
sity;". 

3. Arncadrnznt of section 3.-In sub-szction (2) of section 3 of the principal 
Act, aker the words and "the first Vicz-ChaucelIor." but before the words 
"the first n~en~bars af the Board 01 Ms:>agemcnt" , thc words and sign "the h s t  
Pro-Vice-Chancellor," s!~all be insertcd. 

4. h c n d m e n t  ofvecfiun 10,-In section i 0 o f t h e  principal Act,- 

(a) after the existing clause ( i )  of sub-section '(Z), the fo1lo:ving ncw 
c l a ~ s e  (i-a) shall be inserted, namely:- 

"(i-a) the pro-Vicc-Chancellor;"; 

(b} after the existing sub-section @)the following new sub-sectjdn (8-a) shall 
be inserted, rlamely;- 

"(5-a) The Provice-Cl~anceilor shall be the Vicz-Chairman of the Board 
and in the a h n c c  of the Vice-Chaaceilor sl~irU preside at its 
meetings." ; and 

(c) in the cxisting to sub-secrion (9) after the tvorils "the Vicz- 
Chauceflor" but before the sign ".", tile wor.6~ "and tilo PATO-Vice- 
Chancellor" shall be inserted. 



5. h m e ~ d m m t  of: seclion12.-,4ftor tho existing ciause (i) of sub-section (2) 
of scction 12 of the principal .4ci, the fol lo\ i t i~ new clame (i-n) shatl bc irlscrteg, 
namely :- 

"(i-a) 7'lic Pro-Vjw-CIlancetlor shall be the zx-oficio- Vice-Chairman ;". 

6. Anlendn~ent of section 17.-,kftcr tlie existing clause ( i i )  of section 1.7 of 
tllc pri ncipnI Act, tke foIlo~~fing new clause (ii-a) s!~all be inserted, namely :- 

"(ii-a) t i : ~  Pro-Vice-Chancellor ;". 

7. Amendmecl of sectioa 19.-In su b-section (4) oFsection 19 of the princi- 
pal Act, for the words "the senior-most from amongst the Deans aqd Directors", 
tl:e 1~or.1~ "the Pro-Vicc-Chancdlar" sllall be su bstit:: te3. 

8. Insertion of scction 19-Am-After ttlc existing section 19 of the prjncipril 
Act, the following new section 13-A, a b n s  with its heading, shall be inserted, 
n:lmeIy :- 

(1) The Pro-Vice-Chancellor shall be a whde time officer of the University. 
l'he first Pro- Vice-chancellor after the com~nencement of the 
Himachal Pra&esl~ RrislG Visilva Vidyalaya (Amendment) Act, 1.981, 

. shall be appointcd by the Chancellor, in consn!tation with tl:e State 
Government, on such terms and conditions as the State Govcrnment 
may determine. Subseqlent Pro-Vicc-ChanceU.or shall be appointcd 
by the-Chancellor. in constultation wit11 the Vice-Chxnwllor. 

(2) The term of office of the Pro-VipChnc+llor shall oi.d!narj:jly bc 
c~terminus with the office of the Vice-Chancellor : 

Provided that notwjtkstand ing the espjry of t h e  term of his, office, the 
Pro-Vice-Cbancellor sllall continue in office until Iiis successor is 
appointed +nd cntersupon his oflice. 

(3) The en~olumcnr and othcr conajtions of service of the Pro-Vice- 
CIiancclIor shall be such as may be prescribec! and s!laU not varx to his 
disadvantage after his appointment. 

(4) Cn the expiry or thc term of Itis office, tb: Pro Vice-Chancellor shalI 
be cligible for reappointment. 

(S )  A person appointed as Pco-Vice-Clianccllor shall retire from office 
if during the term or his ofice or any extension thereof, he completes 
thc age of 65 years. 

(6) if, in the opinion of the Cha~.cellor. t!lc Pro-Vice-Chancellor wilfuIIy 
omits or rcfitses to carry out.the provisions of this Act, or abuses the 
power :.ested in hn l  an5 ir it appears to tl~c Cl~ancellor that the con- 
tinuance of the f ro-Vice-OanccUor in o0ice is deterimentnl to the 
interest ofthe University the ChanceUor may, after consultation with 
the Board and t11a Govcrnment, by order remove the Pro-Vice-Chan- 
cellor after giving him an opportunity of sho~~ing cause against tile 
action proposed tq bc taken in regard to him. 

(7)- '1:hcPr~Vi~-Chanel lor may, by v~~itiag unlhr his band qddressd to 
thc Chancellor, resign his office. T C l i ~  res&nati~n sh.aU. bs delivered to 
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the ChanceUor ordinarily at last  60 days prior to the date oil which 
the PEO-Vice-Cl~anczllor wishes to be relieveJ fro31 Iiis ofice. bu-t t he  
C."l;rnseUor nlay rclievc him earlier. Thc resi~nation sllall take eRcct 
fronl the dace of relief.". 

9. insertion of ~ccticn 21-A. -After tl:e existing section 2 1 of the principal 
Act ,  thc foltorving J ~ C V I  s:ctio!l 21 -h ,  aloag with its heading, shall be inserted, 
namely :- 

"21-A.-Powers and duties of the Pro-Ylte-Chsn~~1ior.- 

(1) Subjcct to the contra1 and supervjsioi~ of the Vice-Ciiancelt~r, the Pro- 
Vice-Chancel lo? shall perform .su CII duties and exercise s ~ c ! ~  p,owers 
as niay be co~rerrzd upon !iim under thc Act or tile Statutes or arc 
delegated to him ,by the Vice-Chancellor or the Board. 

(2) Thc Bosrd shall clclegate to the Pro-Vice-Chancellor such powers 
*as arc necessary for the proper and efiicier~t functioning of tllc Solan 
Agricu ltt~ ral Complci. 

Explarration.--For the purposes or" this section, "the Solan Agricultural 
Compl~x" shall mean the Agriculture College, Solan ancl shall include all other 
agricuItural institutions al:d activities located at Solan an:! at such other places as 
may be spccificd by the Government from tirile totime.". 

10. Amendment of secticn 2,-For the sign "." occurring at thc crld of sub- 
section (I) of section 24 of the principal Act, the sign ":" shall be substituted and 
thereafter, following proviso shalI. be added, namely :- 

"Provided that in case of Collegc uf Agriculture at Solan, 'the Dean shall 
bc rzsponsible to the Pro.Vicz-ChanceUor sl!bject to thc over all control of the 
Vice-Chancellor." 

1 I. Amendment of section 15.-ln su b-section ( I )  of section 25 of the princi- 
pal Act, after the words "ihe Vice-Cl>anceUor" but before the sign".", the words 
"but in relation to the Agricult.re.CoUeg, Solan, the Director 01 Rcscarch 
shall be responsible to the Vicc -Chancellor through tl-re Pro-Vicc-Chancellor" 
shall be inserted. 

12. Amendment of sectioa39.-For t l ~ c  existing sub-section (2) of sectio~i 39 
of the piiccipal Act, the followin2 su b-section (2) shall be su bst i tutd ,  -namely:-- 

"(2) 'Every teacher, officer and other employee inherited from fhs  Himachal 
pradesh Univesity under sub-section (I] shaU hold and continue to 
hold his ofice or scrvice in tllc TJtiiversity inthe same terms and con- 

+ ditions and with the same rights to pension, provident fund, gratuity 
aqd other matters as were ndmissible to him in the Himacbal Pradesh 
University on the r'ay immc?iately preding t he  appointed day: 

Provided that sucl~ an irJ~erited teacher. officer and othcr.emplo ee shall have 
the .right to opt for thc service conditions as may be offered 'by t t e University : 

Provided furtller that in the event of any &spate or r!ifficuIty in the imple- 
mentatiol~ of the provisions of this section, the ~uatter shall be rererred 
to  the Government, thc decision of whid  shall be h a J .  
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13. Amcndrncnt of section 40.-In scction 40 of thc principal Act, the word 
"'The" occumjns for the first time s!~all be corrected as "the" arid before thc words 
"the a2e of retirement". the words, figures and sign "Save as provided in section 
39," shall be inserted. 

11. Amendment of section &After the mistin2 clausc (i) of sub-scction 
( 1) of section44 of the principal Act. the foIlowing new clause (i-a) sl~all be inserted, 
nanlely :- 

"(;'-01 the Pro-Vice.Cliancc1lor;". 

15. Amendment of section 55.-P-fter t he  existiug cIause (j) of secticl~ 55 of 
the ~rincipal Act, the following ncw clause (fl shall be inserted, namely :-- 

'(f) procedure of appointmelit, eruoIuments and conditions of scrvicc of 
the Pro-Viw-CImt~ceUor and his powers;". 

L. 

16. ;Repcai and saFing~.-(I) Tkc Hinachal Pradesh Krishi Vishva VitiyaIaya 
(Second Arndnement) Ordinnuce, 1980 (6 of 1980) is hereby repealed. 

(2) Nohvithstanding such repcal, anything done or auy action takfn under 
the said ordinance shall bcdccmed to llavc been d one, pr taken, under th~s Act, as 
if this Act was in force ou thcday on which such thing was done or action was taken. 

NOTIFICATION 
UNDER 

THE HI~ZACWAL PRADESH ERISHL VISHVA VXDYALAYA 
ACT, 1978 

TRANSFER OF TNSTITUTIONS 
AGRICULTURE DEPARTMENT 

NOTIFICATION 

Sltirnla- 17 1002, the 3rd Sepientber, 1981 
- No, .4~.A(lO)-lSiNL--In supersession of this Department uotification of 
of even uuxber dated 7th July. 1981, in the Rajpatra, Himachal 
pradesll, dated 1 -8-193 1 and in exercise of t h e  powers vgted in  h ~ m  under ExpIana- 
tion to sub-section (2) of section 2 1 -A of the Himachal prddesh Krishi Vishva , 

Vidyalaya Act, 1978 (,4ct No. 30 c-f 1978) the Governor, Himachal ~ral iesh,  is 
to specify with immediate cRect the following Research Stations of the 

Himachal Pradesh Kd:;hj Vishva Vidyalaya, Palampur, to be included in the 
Solan AgricuIturaI Co~zpIex of the seid University :- 

(I) VegetabIe Rcsearch Starion, Glpa;  
(2) Temperate Fruit F.esearc;*n Station, Korkhai (District Shimla); 
(3 Regional Fnrit Restarch Station,Mashobra(District Shimla); 
(41 Raisin Grapcr Ilaearch Station. Sharbo @jstriciKhmur). 
(5) 3 e g i o l ~ l  Rcsearch Station (H~rticulture) in dry temperat; arm, Tabo, 

District h!;auI a d  Spiti ; 
(6) Regional Research Statiol (Horticulture) in semi-arid area, Kukumser i ,  

Dntrict lahaul aad Spiti; and 
(7) Fruit Research Sation, Kanda~hat, District Solan. 
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